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In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

p1iant(s 

* 

vocate for Applicant(s) 	/7 

• 	Atvocate for Respondent(s) 	C 	S - 

Nteof tke Regstry 	Date 	 Order of the Tribuna 

18,2.2000 Present : Hon'ble W.Justice D.N. 
Baruah, Vice-chairman and Hon'ble 
W.G.L. Sanglyine, Administrative. 
Mrnber. 

• 

; 	 Application is admitted. Issue 

usual notices. Returnable by 21.3.00. 
' 

Records maybe called for. 

r 	 List on 21.3.00. 

4-1 
Member 
	 Vice-Chairman 

21.3.200 1 	On the prayer of Mr B,S.Basuinatary, 

learned Addl.C.G.S.0 the case is ad jour- 

ned to 25.4.2000 for filingwritten 

7Q~-c 
	 statement and further orders. 
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O.A. 72/2000 

Notes of the Registry 
	

Order of the Tribuna' 
I .... •  

 

25 .4 .2O D. 	•. Two weeks time allowed for filing 

of written statement on the prayer of 

Mr A.Deb Roy,learned Sr,C.G.S.C. 

List on 15 .5 .2000 for written state-

ment,and further orders. 

k- 
% ' ~,Member 
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Counsel for the applicant is not 

present. Sri B.S. Basumatary, learned 

Addi. C.G.S.C. prays time to file 

'written statement. 

List on 13.6.2000 for qrftten 

statement and further orders. 

Membër(J) 

The learned counsel for the 

respondents Mr.B.C.Pathak..requeSt 

for two 'weeks time to file written' 

statement. Time is alled.' 

List on 28.6.00 for written 

st3tement and further orders. 

H 
rrnber (J)' 

15 .5 .00 
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13.6 • 00 
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Date 	 Order of the 'Tribina 

2.1.140 Present : The Hon'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

Four weeks further time is allowed 

for filing of written statement on the 

prayer of Mr B.S.Basumatary,learned 

Addl.C.G.S.C. 

List on 29.11.2000 for order. 

vice_Chairman 

pg 

?9.11.00 	Written, statement has been filed. 

The case is ready for hearing. 

List on 29.3.2001 for hearing. The 

applicant may file rejoii:ider, if any, 
within two weeks from today. 

vice-Chairman 

pg 

9.3.01 	On the prayer of Mr B.C.Pathak, 

learned Adl.C.G.S.0 the case is adjour 

ned to 18.5.2001 for hearing. 

Member I 	 Vice-Chairman 

pg 

18.5001 	On the prayer of Ir. R.C'..Pathak, 

1earne Mddl. C.G.S.C, for, the respondent 

the caseis adjourned to 19.6.2001 for 

hearing. 

v/ I 

P1ber 	 Vice-Chairman 

bb 
)\\ 

19.6.01 	On the requesto± Mr A.AJlrned who is 

away from the station in connection with 
treatment of his mother/  the case is 

adjourned. 

List on 9.7.01 for hearing. 

Lek 	 Vice _Chairmeu 



Notes of the Regi try 

9-7-01 

bb 

14.8.01 

V 	
V 

Order of the 'Trthunai 	
V 

it has been stated by 

S.A1i, 1arned Sr. cOunsel isengaged by the pl1 
cant as a -lead counsel and $r.*.Ahmed---- thereSore 

prays3for adjournment of the case s  The around men- 
tionad is not a good ground for adjournment 'and 

such prayer willnot -  be entertained in fututs. 

However, the case - is adjourned for today: 

and ordered for listing an 14-8'2001 for hearingv 

Member 	
V 	

Vice-Chairman 

We have heard learned counset fo± \ 

the parties • Hearing concluded, judgment 

delIvered in openV Court, kept is sepa-

rate sheets 4  

The ap].ication ds disposed of in 

terms of this order • No order as to costs. 

1 ftLcJ 
Member 	 Vice-Chairman 

4 - * 

lU- 

.rC4I d 
	 M. 

- 	 "' 	
V 	 , 	 • 	 Vj 

4 
	

'V 

I - 



&RAL ADMINISTp 	TRIBUi-qAL  
GUWAHATI BENCH 

Original Application No 0  72 O 20000 

14.8.2001. Date of Decjsjon......., 

-1 .
4w 

S  

or 

_Petitiofler(S) 

Mr.ALAne 

 

~Advocate for,  the 
- Versus... 	 Petitionr(s) 

jyj 	f india Lc Otbes 	
,Res rid entt '-.) 

t4,j3.C.pathak, learned Addl.C.G.S.0 

for te - 

THE HON' BLE 	JUSTICE D.N. CHOWDHURY, VICE CHAIRMAN 
THE HCW B

,
LE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER 

•Whether Reporters of local  judgment ? 	 papers may be aliod to see the 

To Le referred to th Reporter or not ? 

Whethe their Lordship5 wish to see the fair copy of the Jldueit ? 

Whether the Judgment is to,bü circulated to the other Benches 

Judgment: delivered by Hon'ble : Vice-Chairman. 

40-1 
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CE14TRAL A 4INi3TRXfIV TRIBUNALS, GUWAHATI s.Ecii 

Original Application No. 72 of 2000. 

Date of Order:: This is the 14th Day of August. 2001. 

HON'BL MR. JUSTICE D. N. CHOWDHURY, VICE CIAIBl4AN. 

HQNBIJ MR. K. K. SHARMA, AUMINISTRATIVE M1BR. 

Sri Manoj Kanti Das, 
Son of Late Mahendra Lal Das, 
Store iceeper, 
Central Ground Water Board, 
North Eastern Region, 
Tarun Nagar, Bye-lane No.1, 
Guwahati-5. 	 . . . 	Applicant. 

By Advocate Mr, A. Ahmed 

-Va-. 

The Union of India 
represented by the Secretary to he 
Goverrent of India 
Ministry of Water Resources 
Shram Shakti Bhawan 
New Delhi- 1100019 

The Chairman, 
Central Ground Water Board 
Ministry of Water Resources 
Faridabad, Haryana,NH 4 
PIN-1210010 

The Director, Administration 
Central Ground Water Board 
Ministry of Water Resources 
Faridabad, Huryana, NH 4 
PIN 1210010 
The Chief Engineer 
Central Ground Water Board 
Ministry of Water Resources 
Paridabad, Huryana, NH 4 
PIN-. 1210010 

S. The Administrative Officer 
Central Ground Water Board 
Ministry of Water Resources 
Faridabad, Huryana NH 4 
PIN - 1210010 

6. The Regional Director 
Central Ground Water Board 
Tarun Nagar, Guwahati-5. 	 . . . Respondents. 

By Mr. B.C.Pathak, learned Addl.C.G.S.C. 

ORDER 

CHOWDHURY J.(v.C4 : 

We hve. heard.MrSkIj •1ethéd èbusel. óthe 

applicant and Mr.B.C.pathak,learned C.G.S.0 for the respondents. 

Contd.. 2 
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The whole controversy raised in this application 

pertains to inter sesei.tottty of the applicant in the 

rank of Store Keeper. In this application the applicant 

claimed that in the seniority list of 1984, his seniority 

was rightly determined, but in the subsequent seniority 

list prepared in 1999 his seniority has gone down and the 

persons who joined as Store Keeper later than him, namely, 

Sri bvdesh Pande and Baleshwar Mehto were shown above him. 

Since the above mentioned persons are not before us, we 

are not inclined to go into that question in this proceed-

irig at this stage leaving the applicant to raise the issue 

before the authority by submitting a detailed representation. 

2. 	The respondent Nos. 1 to 6, in their written 

statement, stated that since the applicant was confirmed 

later in point of time and his juniors who had been con-

firmed earlier to him, his seniority was determined on 

that baSis. We find it difficult to accept the proposition 

that the date of confirmation is the guiding factor in 

determining the seniority in the absence of any r43esi. tb tht 

ffect. The length of service or the ranking given by the 

Departmental Promotional Committee (DPC) in the promotion 

is the guiding factor in determining the seniority. The 

respondents also mentioned that the applicant's case could 

not be confirmed:in 1984 by the DPC, since he was not fit 

due to the adverse entries in C.R. for the year 1982 and 

1983 respectively. His case was again conSidered by the 

DPC in 1985 and he was confirmed with effect from 1.4.84 

as the currency of the penalty imposed ton him vide order 

dated 6.12.83 expired on 3193.84. 

39 	 The relsoris cited above by the respondents for 

not confirming the applicant in 1984 for the alleged ground 

of penity is not 	 Mmittedly, the applicant 

Contd.. 3 
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was imposed a penalty by order dated 6.12.82 withbøiding 

his next incrementS • The aforementioned penalty was 

imposed on the strength of the proceeding initiated 

vide letter dated 4.10.82. After considering his expla- 

nation, the respondents imposed the penalty by withhoidthg 

his next incrennt for one year without cumulative 
said 

effect. By virtue of theLorder, the incrementof the 

applicant for the year 1983 was withheld. After with-

holding the increment for the year 1983, the punishment 

stands expired automatically on 6.12.83. The grounds 

assigned by the respondents that the penalty imposed was 

operative till 31.3.84, in this cirmustance is not sus-

tainable. The order of penalty itself mentioned that the 

same was for one year without cumulative effect. There-. 

fore, the DPC which was held in 1984 could not but take 

his case for confirmation in 1984 instead of taking it 

in the year 1985. The applicant was not also informed 
Was any 

about any of the adverse enries, if there4. It is needless 

to state that the adverse entries also cannot be acted 

upon without coramunicatiag the same and giving an oppor-

tunity to the person concerned to stand his case. 

4. 	For all the reasons, we are of the view that 

ends of dustice will be met, if a direction is given 

to the applicant to submit a detailed representation 

béf ore the authority. Accordingly, we direct the applicant 

to submit a detailed representation before the Director, 

Administration i.e. respondent No.3 narrating his grie- 

• vance pertaining to refixation of the seniority within 

four weeks from today. If such representation is made, 

the respondents shall consider the same as per law and 

Contd.. 4 
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paBS a reasoned order preferably within three months of 
of the 

receipt/r-p-17Dr(jsL-ntat1-On taking into consideration Yl the 

obsetratjons made in this order. 

Subject to the observations made above, the 

application s tarids disposed of. 

There shall, however, be no order as to costs. 

SB 

K.K.SHAJtMA 
ADMINISTRATIVE MEMBER 

D.N.CFIOWDHURY 
VICE CHAIRMMr 
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I& -THE CENT TRIBUNAL 

GtJWAMATI BENCH 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 
ADMINISTRATIVE TRIBUNAL AcT,1995) 

ORIGINAL APPLICATION NO 	OF 2000 

Mr.M.K,Das ,.., .... Applicant 

-Versus- 

Union of India & Others 	... 
... 	 ondets. 

I N D E X 

Sl.No. Particulars Page No. 

1. Application I to t 
24 Verification 	- 	

- 

 Annexure -A 
 

 Annexure - B '7 
• 	 5. Annexure - C 

6, Annexure - D  
7. Annexure - E 	- 25 

- 

Fi).e4 by 

Ad öcate 

ft 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

BAUHA T I BENCH AT GAUHA 

AN APPLICATION UNDER SE:.CT ION :19 OF THE 

CE:N1I:AL ADMINISTRATIVE: TRI BLNAL ACT q 1985 

OR I 

BETWEEN 

Sri Man oj 	j fl 

SGin of LatE' Mahendra Lal fl 

Store Kp r Cen 1: ra I Ground 

Wa tsr Board 	N o r t. h E a s t e r rl  

Region, Tarun Naqa.r, Bye-]. ane 

No i q  (:Ltwahat1 -' 5 

-AND- 

The Union Of India 	repre- 

sen id by the Secr e t a r y to 

the Government of In di a 

Ministry c:f Water Resources 

Shram Shakf..i B h a w a n 

New Delhi ....110001 

2. 	T h e Chairman. Central G -  und 

Water Board qMinietry of Water 

Resources. Far idabad Haryana 

NH 4 PIN --- 121001 

TheDir - ect,or, Administration 

Central Ground W a t e r f$oard 

Ministry of Water Resources 

Far:A.dabad Haryana NH 4 

P1 N --- 131001 

LAk7 	
74 



4. 	The C hi i. e •f E:nq mae r • 	Cant ra 1 

Ground Water Boa rd , Mm n is. ry 

o + Water Resourc: as 	Far ida -" 

bad.. 	Haryana, 	ni 	4, 	p1 r.i--- 

1 2 1 00 1. 

3. 	T h e Ad m in is tra t i 'ía 0-f i car 

Can tr a 1 Ground Wale r Board 

Ministry of Water Resources 

Faridabad H a r y a n at NH 4 q  

PIN--:i21001.,, 

6 	The 	Req iona 1 	Director 

Central Ground W a t e r Board 

Ta run Naciar 	GLtwahat i --- 5 

0.... 

DETAILS OF THE AFF'L I CAT I ON 

PARTI CUL.ARS 	OF: 	THE: 	ORDERAGA INST 

WHICH THE APF'L..ICA TION IS MADE. 

T h i ss appi .i.c:ation :i.s made -for set ...ing 

aside the impucined 0 ra ft San icr i ty L. I r, 

Store Keeper, Central Ground Water Ec::ard as on 

01 ....04-1.999 and with a. prayer to restore the 

seniority of t h e aqpl:ic:ant as Store keeper 

above his Juniors 

2. 	JURISDICTION OF THE TR J  }3UNAL. 

The 	appi icant 	dcc: lares 	t h a t 	Fh 

sub.jer:t matter of tlrie instant eppi i.cation :.is 

I 

a 
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vi ithin 	the 	1ur.lUIct1L)H 	of 	this 	Hon bie 

r .i. bun a I 

LI Mi: FAT I ON 

The applicant fur t her dec J. ares that 

the eubj ect matter of thei nstant appl:i.cation 

15 within the limitation prescribed under 

Sec ti. or 21- of the Admi n let 'a tive T r :L bunaJ A c t 

1985. 

4. 	FACTS OF THE CASE: 

Facts of t h ea case tn brief are qiven 

be 1 ow 

4,1 	T h a t 	your 	humble 	applicant 	is 	a 

citizen of India and as such, he is enti tIed 

to ci :1 the r - .iqhts a n d privi leqes a n d 

protections quaranteed by the Constitution of 

India.  

4.2. 	Thai: your humble applicant beqs to 

'state that. he joined in the Central ciround 

water Board as etors::eepsr - (dirsc:t rec:ruit ) on 

26-0476 Now he is Se rv .i nq as Storekeeper 

under 	the 	Reqiona I 	Direc: tor 	the 	Centre 1 

q round water Board at Guwaha f . 

ihat y o u r humble applicant. heqs to 

is t a. te t ha t as p e r D spar t. men t a :i c om b i n 

seniority list of Store keeper issued by the 

Central qround water - Board d a t e d O1-011984 

t h e applicant is seniority position was in the 

serial No. 12. øv. 
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Annexu.re- A is the photocopy of the 

Sen ion. ty List. of the Storekeeper! 

.:t.OrE•? Superintendent in the Lentral 

qround water-  Board on 01-01-1984 

4.4 	That your app 1 i cant beci s to eta Le 

that in t he year 1982 a Departmental procee-

was initiated aciainet him due to a 

v .i c .i 1 enc e c: ace 	Minor pun is hmsn t was imposed 

on him under the CCS. Rule 16 (CC&() by 

w h i c h t h cc applicant's increment in pay scale 

was withheld for a per:Lod of one year without 

cumulative effect from 06-12-82 vide Viq.iiance 

S a n c t i o n Order No c BW 5//_,7/ffl_c.1jq  433 dated 

6-12-82. The punishment which was imposed on 

him expired automatically on 06-1.2-83 

PnnexureB 	:Ls 	t h e 	photocopy 	of 

punishrent order dated 06-12-82. 

4.5 	That the your applicant beqe to state 

that ..iii 01-0:3-1984 there were 17 permanent 

(substantive) Sanctioned posts of Starekec.per 

under t h e, Central qround water B o a r d The 

sanction was qran t e d by t h e Ministry of t4ater 

Resources vj.de i t s o r d e r d a t e d I2O41965 q  01 

03-1971. 10-10-1972, 01-03-1980 and 01-03- 

1984 It ray be stated that in spite of h:Ls 

best effort he could procur - e the cap ..es of the 

above mentioned orcier: issued by the Ministry 

lherefor- e the Han' ble Tribunal may be pleased 

to di rec:t the Respondents to produce t h e 

copies of the sanction report for perusal o .f 

the Hon ble Tn. buna 1 
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46 	The t your a pp 1 i cant be s to state 

t ha t t he 	on 'F .i r m a t. J. on i n t he p o s t o f S to r e - 

k e e p e r of appli c:ant was not. cor s i d e r e d on 1984 

a g a i n s t. six p o s t s by the Department. on 01-03-

1980 d u e to adverse entries in the Con+ iden 

tlal Report of appi jrnf bLA t one post was 

k e p t vacant f o r applicant 'for further conside-  ' 

 

- 

ra ti on  

4,7 	ihat your appi icart beqs to state 

t h a t, w h e n t h el DPC was acein held on 1985 to 

considerhe case of the applicant -For confir-

mation in the post of Storekeeper along with 

o t hers b u t su r pr .i sin c 1 y the a p p I i c a n t s post 

as storekeeper was confirmed with effect f r o m 

01-04-1984 in stead of 01-03-1984. This was 

done with a plea that the penalty q  which was 

imposed on the a pp 1 i cant by t h e Department. 

expired on 31-03-1984. But as a matter of -fact 

the penalty, which was imposed on him on 06-

:12-1982q expired on 06-12-83 ie after one 

yea r 

4,,3 	That. your a pp 1 i cant. bec s to state 

that. 	on 	04-02-1997 	the 	Respondent 	No 5 

informed 'U--i Respondent No vide his letter 

No. 2267/76-Enq ( Esstt ) that. t h e seniority jf 

t h e applicant as Storekeeper h a s b e e n 'F ixsc: 

co r r'ec: t 1 y T h e r e is no n e e d made any 

change 

cnnexu re-C is the photocopy of such 

1rr di..d u4-'u" 119 7 	i.cs''ed 	hy 	t ho 

Respondent. No. 5.. 
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4 9 	1 hat your a pp 1 ± c an t be ci s to state 

that bei nci agq r 	by this your app :t ican t 

approached t h i s Hon ble lrlbLtflai by f1.inq an 

Original Application No 	40 of 1998 a%qai n s t 

1: he ± m p u g n e d sen•i or ± ty 1 is t of store keeps r 

The Han' ble Tribuna:1 cm 06-03-1998 was pleased 

to direr t your applicant 	to f:.i. is a 	fresh 

representat...on 	before t h e authority qivinq 

det.a:i.ls of h i s qrievances recardiriq t h e 

seniority within 1E days +rorn t h e date of 

order an ci a iso cii rec ted t h e Respond en te to 

c o n s .i ci e r an d d ± s p a s e u p t h e ma t e r b y t h e 

hespondents as early as possible at. a n y rate 

w i t h i n :: Lhr -  E> months from ti- n date of 

rec:ept of this representation 

Ane re-fl js t h e photocopy of order 

dated 0-03-98 passerS in 0 A No 40 

of :L998 

4 10 	1 ha l 	y o u r- 	a pp 1 ± can t• 	bec.i s 	to 	s t a t e 

that he 1  has subm .i t t e d represen La t.ion be fore 

t h e Respondents alonw±th a copy of Hon ble 

Tribunal ' s Order dated 	---- 3-98 an ci prayed for 

rest.orat±on 	of 	his 	een±c:rity 	But 	the 

author:Lty turned down his r,ra'er 1.) 	passing a 

mechanical 	order 	vide 	Memo 	No4-"2267/76- 

Enq (Estt ) d a t e d 20....(:4-95 

Anne>ure -E: is the photocopy of order 

dated 20-04-98 

4 3.1 	That your appl ic:ant. 	begs 	to 	state 

t h a t 	on 	01 .... 0 4-1999 	the.. 	Reeponden f  s 	h a v e 

prepared another draft Seniority I......st of 
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Storak ee per Ci ir the Cars t. ra 1 ci round v.3 a tar Board 

Most surprisingly in the list t h e name of 

•j unior persons has b e e n shown above t h e 

app I )can t a n d in the Off ice Memorandum o -F 

Seniority List of Store::eeper no mention has 

be a n mad a o r c a u s a a a r a s ho w n w h y t he 

applic::ant a name appear - ed much be1ov to his 

.,juniors As such finciing no other R1telOatiVe 

t h e applicant. acjain approached t h i s Hon ble 

Trib.tnal for si<iriq iustic:e 

Psnnexur- e.... F 	is 	the 	photocopy 	of 

Impucned 	Seniority 	List 	of 	Stor - a - 

 

--

keeper - 	Central S round Water Boa rd 

Oi----04---i.99, 

4.12 	That your applicant bacj- s to state 

that now, most of the Juniors of the applic:ant 

are cat.t. incj pay bane -fit a n d other sen i-or i ty 

benefits but although t h e ipp1icant b e i n g 

senior - to them has been deprivid from this 

4 n 13 	T h a t your applicant becis to state 

that your app:iic:ant is serving in t h i s the 

Can tra 1 ci round water Board 1976 w I t h best 

sat.isfac:t ion to a 1.1 concerned Be it stated 

t h a t i-f his Juniors by this time acquir - ad 

51. igibility -for n e x t promotion in the hiqher 

qracie t.hen they w i:i 1 -  further - super::ede your 

a p p 1 Ic:: an t i n t. he ma t tar o -f promo t J. on and 

seniority The-re-fore, immecii ate in ter -ferenc:e 

of the Hors' ble tribunal is required f o r t ha 

cause 0 f justice. 
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4 14 	That. your app lic a n t submi ta t h at t the 

Respondent h a d 	del .iber - ately & :Lntent:i.. onal ly 

discrim.nat.ed the applicant, by not q.ivinc his 

san i o r I. t v Its a u c: h q .j t I is a f i. t c as a + o r 

cj ivi.nci adequate d:i rection to the Respondents 

by the Hon bi a Tn burial to restore the 

sen:Lority of t h e applicant 

4.15 	That your applicant submits that the 

ac.c:)n 	of 	the 	Responden ta 	i.e 	ma 1 a 	f i. de 

I I leqal and with a m o t i v e. ,  bah:Lnd 	ssuchq the? 

app 1 icant 	i.e 	compel led 	to 	approach 	this 

Han ble Tribunal acia.i n for seekinq justice.. 

4. 16 	That your applicant submits before 

the Hon ble Tribunal that the Respondents may 

be directed to produce all relevant records 

and documai'its 'for kind peruse I. of t h e Hone ble 

Tribunal for fixi.nq seniority of the 

applicant.  

4.. 17 	That your applicant - submits that the 

action of the Respondents by which t h e 

appl:Lcant has been deprived of his laqit:imate 

riqhts is arbitrary. It.ie further stated that 

the Responden have ac: ted wi. t h a ma 1 it + i d e 

intention only to deprive the applicant from 

hi5. legitimate r:iqhts. 

4.18 	That your 	app 11 cant 	submits 	if the 

impuqned seniority 1 let 	c:'f 	Storekeeper has 

bean 	p r a p a r ad 	b'' 	t he 	R as pan d en t a 	i. is i n 

voiation of qude 	lines 	in 	fixation. of 

senior .1 ty and as 	such 	the 	same 	is 	1 .i abi a 	to be 

set aside and quashed.. 

(ifl11/ 
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4. 19 	That this appi ic:Ettic:ri is {.i Had bona 

fide and for thei. nterest Of .3 Lts tics 

5. GROUNDS 	FOR 	RELIEF 	N I TH 	LEGAL 

PROVIS ION 

For 	t,hat 	the 	action/inaction 	on 	the 

p a r t 	of 	t h e? 	Respondents 	are 	i. 11 eqa 1 

arb!i.trary 	and 	viol ati. ye 	of 	the 

principle 	of 	natural 	Justice 

5.2 For 	t h a t. 	t h e-i, 	i mpuctned 	Sen ion J. t.y 	i i st 

il legal 	a r b i t r a r y 	and 	violative 

of 	the 	prin ci.ple 	of 	natural 	justice 

and 	as 	such 	it 	is 	liable 	to 	be 	set 

aside and 	quashed 

5.3 For 	that 	t. he 	Res pon den ts 	par tic: u 

larly 	the 	Respondent 	No, 	d i d 	n o t 

appli. ed 	h i s 	mind 	properly 	in 	prepa - 

rinc 	the 	Seniority 	List 	a n d 	it 

appears 	to 	be 	bias 	and 	as 	such 	in 

the 	Seniority 	1 i st 	t h e r e 	hat 	been 

serious 	miscarriacie 	of 	J ustice 	a n d 

hence 	the 	ImpL.!qned 	Sen ion. ty 	L.isL 	is 

liable 	set 	aside 	and 	quashed. 

5.4 For 	that 	the 	Respondents 	have 

completely 	misc:once.ived 	the 	facts 	and 

re]. evan t 	cju ide 	lines 	in 	r e s tora t. ion 

of 	seniority 	of 	the 	appi....cant 	and 

consequent]. y 	c:c:me 	to 	an 	erronsous 

cisc: is ion 	As 	suc: h 	the 	I mpucinsd 

Seniority 	list, 	is 	liable 	to 	be 	set 

as ide 	and 	c:uashed 

(tfl1v/' 
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For that the applicant is victim of 

hoe ti .1 C di s c r i m in at ion a n d thereby 

the Respondents violated Articles 14 

& 16 of the Constitution of indiafl 

F o r t h a t the Seniority List is prima 

farie i I leqel 	unreasonabie 	arbit- 

ra ry 'j :i t bout •j un i.edict i o n and as 

such the Seruoni ty List is liable to 

be set aside and quashed 

• For the fl  in any vaew of the matter 

tte action / mac tion of the respon-

dents is n o t sustainable in lawn 

6.. 	DETAILS OF REMED [ES EXHAUSTED 

That t.here is no other alternative 
and efficacious remedy available to 

the app ii cant except invokini the 

jurisdiction of t h i s Hon ble Tribunal 

u n d e r Section 19 of t h e Adminis- 

trative Tribunal Act 	198E 	 V  

7 	 V"T 1 FR NOT PREV :c OUSL' Fr LED O 

PEND I NO I N ANY OTHER COURT 

T h a t t h e applicant f u r t h e r dcci ares 

that he has n o t filed any app]. i-  

cation tnit petition c:r suit in 

respect of t h e subject m a t t e r of the 

ins t a n t a p piic: t:.l on before any o t he? 

Court. a'..tt hon i ty nor a n y such 

app1ication writ petition or suit is 

pending bre a n y of them 



- 	4., 

S 	

ry 
• 

S. 	 RELIEF_SOUGHT_FOR 

Under the facts and circumstances of 

the case applicant most respectfully 

prays t h a t your 	Lordship may be 

pleased to admit this petition s  

Records may be cal led for and notices. 

may he issued to the Respondents to 

show cause as to why t h e,  relief 

sought for in this application should 

not he qran ted and on perusal of the 

records and after hearing the parties 

or the cause or causes that may be 

• 

	

	shown t h e following reliefs to be 

granted 

8.1 	To direct the Respondents to restore 

Seniority of the appi icants above 

Z.,~

sJuniors in the Select list of 

	

torekeeper 	Central 	Ground 	Water 

Board. 

That the applicant is to be declared 

Senior to his Juniors in next 

promotion and also far all purpose 

including monetary benefits5 

8.3 	To set aside and quashed the impugned 

seniority list of Storekeeper of the 

Central ground water Board dated 01-- 

(4-i999 a n d also prepare a 	fresh 

Seniority 	list 	show.ing 	t h e 	app 1 i- 

cants name above his juniors. 
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S 4 	cost of the application, 

S4 	to pass an 	other relic-f or reliefs 

to which the applicant m a y he 

entitled and as may be deem -fit a n d 

p r o p e r by - h: Hon ble Tribunal 

9 	 INTERIM ORDER PRAYED FOR; 

ihe appi icant most respectfully prays 

for 	interim order 	from 	this 	Hon'b].e 

Tribunal 	di rectinq 	the 	Respondents 

not 	to 	give 	any 	further 	promotion 

from 	the 	impucned 	Seniority 	List. 	of 

S to re k cc p e r i n 	t he 	C en t r a 1 	g r o u n d 

water 	Soard dated 	01-04--- 1999 	till 	the 

disposal 	of the 	instant 	case. 

i0 	Application Is 	Filed 	Through 

Advocate 

1l 	Particulars of 	IPO; 

IPO. 	NO, 37I 

Date Of 	issue 

Issued 	-from 

Q, Payable 	at CNY 

12. 	LI ST OF ENCLOSURES 
1 

As stated above 

Verification. 
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V E R IF IC A TI 0 N. 

I 	S r i Manoj Kanti Das 	S o n of Late 

Mahendra Lal Das Store Keeper, Central Ground 

W a t e r 	B o a r d 	N o r t h 	EastErn 	Reçj ion , 	Tarun 

Naqar q  Syelane No 1 	Guwahat.i-6 do hereby 

so I emn 1 y v e r i f y that the statements made in 
4i4't 

PararaPhsA.I4.y,44.1,A1are true to,my  

knowledcie those made in paraçjraphs 4,  
are be.i.ng rnatt.ers of records are true to my 

information derived therefrom which I bel i:eve 

to be true and those made in paraqrapii 5 are 

t'rue to my 	lecial 	advice and 	I 	have not 

suppressed any material fac t.s 

And I siqn this verification today on this 

t h e tT-i-h d a  y of February. 2000 at Guwahat.i 

e,  61 a-  4an t. 
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I 	
s:' ICTY_ LIST_ OF STORE KEEPERS In Th 	EPTL CROU( 1D UI -E E0bD - - 

Uh;t 

	

- 	 e; - - - Lhethe 	 )Date of Firth 	 k 1st Date of - - Uneh;r 	ers 
Sr. 

	-- 

Pmt. o: S/C or B)Qualificatiofl 	Ppocintrneflt Apptt.s 	Pornot.ee 

.Q,P. 	SIT. 	 .LL.- 	
in Central—S±r- 	 or - 
Covt..serviCe Keeper - 	fpooiI?tee 

2 	 3 	4. 	5, 	 6. 	 7, 	 6 	 9. 

------------------------------------------------------------------------------

5/Shri 
1 • I]ohd.tizan Khan Prnt.SK Neither 	) 1 .1 .39 	 1 51 .1965 	ppointee 	- 

	

- 	
a) Platric 	 asS.Keeper 15.1.65 	. Aooint.e2 Off'q.as 

Sto'res Suprt. 
- 	uo 	21 .2.78(AN) 	:1 

Mod.Hssan 	--do- 	-do- . 	A) 1.3.27 	
17.4.55 	. 	17.4.65 	. -d- . 

	

6) flatric 	- 	-do-  

3, Han ?rn Kaistha -do- -do- 	:)15.2.29 -. . 	28.3.6g 	
2P i368 	.... 	 -d-: 

• 	8) Natric 	 -do-- 	
-- -. 	 . 	79,4,80 

JA/

Briz Sncn 	-do- 	-do- 	A-) 9 1 .42 	
30 4.59 	30 4.69 	-do- 

• 	 . 	Rathorc-. 	 . 	a) Natric 	 do-:: 	. - 	 .. 	20.6.80 

	

• 0 	 . 

5 	ra Sin-h 	-co- 	-do-S/C 6) 70 7 52 	
15 3 72 	15 3 72 	-du- 	-do- 

a) High School 	-do-  

. 	 . 	 . 	 . 	 . 

6-.C.STivsta'fa 	-do- 	Nejthor 	A) 1.5.7.5 	
1 11 .72 •- 	1,11.72 	do-'  

8) High School -do- 

7.Parpate 	-do- 	-do- 	) .10.7.50 	. 	.13.12.72 	1-3.12.72 	-do- 	-. 
a) B Corn 	 -do- 

8 Shanandi Lal 	-do- 	s/c 	) 10 5 46 	 11 1 73 	11 1 73 	-do- 	ofra s Store- 

	

8) Netric 	 -do- 

9 R Basauapunai2h -do- 	Neither 	) 1.7 49 	 291 73 	29.1 73 	do- 	
8 

	

B)SSLC 	
-do- 	 - 

10 Sarir Vç 	Basu g p 	-do- 	A) 3.1.46 5  7 73 	57 73 	-do- 	- 

	

sk 	
a) B 

7. 

A .v 

	

- 	 . 

- 	- 	- 	-- 	- 	J 
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I 	r 
	 S -  

I 

Hr 
-. - 	2:- 	 . .. 

- 
• . . 	3.. 	. .4.; 	.. S. 	.. 	.. 

- 
- 	.6. 	.. 	. 	. 	.. 	•7 • 	. 

- - - 
. 	.8. 	. 	. 	9. 

- S 	- - - 	- S - S 

5/Shri 	•.'. 
- S - 	- S 	 • tS - • - • - S -, • - S 	 • - S - 	- • - . 	• - 

. 	. . 
. - . - I 	- • - S - S - I - I - I - • 	S - •- 

-. . .. 
. - 	- . - 	- . - I - S - S - I - I - * - • - S - 

•/ 11.Purshottarn Te.rnp 5. . 	S/i. it) 	12.1.42 	. 7.5.74

. 

 asSK 	7.5.74 . . tppointee 	- 
Saran 55k, 8) 	Matric 

12.(noj-Krti . -a Neither A) 	30,11.47-. 	- 25.4.76 	do- 25.4.76 -do- 	- 

I .  
Dass. 

S 	- 	-.•- - - 	. -- - 	- 8) School Final.  

13.P)ool Cañd. Q.P..SK S/C 1.6,43 	. 	. 24.5.76 -do- 24.575 -do- 	- - . 
. 8) 	High School 

:. 14.Z.H.Zajdj -do- Neither it) 	1.1.50 25.5.76 	-do- 25.5.76 . 	-do- 	- 
B.Sc.  

15.rnder Singh OP 	LOC -do- it 	.151.27 .  1.8..73 	s 	LID C1.3.77 -do- 	Ex.Servicnan 
B) 	Iatric 

16.Vijay Shankar OP 	ItSK -do- it) 	1.7.45 	- 	-. 13.11 .69 	as. 	12.10.78  
- B) 	(atric 	- 	. ASK on adhdc 	- 

5 . . . 	
. Easjs. 

17.H,C.Jaua 	. Pmt.ASK -do- ioa. 4.9.64 	asilate 17.11.79 fl 	
latric 

Prornoee 
 

18.Ganga tlan! -do- _do_Ft it) 	1.10.44 9.4.66 	as 	17.11.79 d 	 - 
flishra 	. 8) 	P1atrc 	.. Majo, 	- 	. 	. 	...... 

19.R.C.Sudan -do- -do- -$I it) 	15.547 	. -. 
8) 	flatric 1.5K 

4 O.Baleshuar 	Plehto Pmt. -do- 29.1 .47 	. 7.11 .69 	as 	1.5.80 d 	 - 
itSK - 8) 	flatric ASK 	on adhoc 	 . 

. . . 5.871 
regular 	basis 	 . 

:i.CovindRarn -do- -do- . it) 	10.12.39 	... 4.4.64 	as 	P'ate 	17.11.79 -rio- 	- 
- 	- mat:jc  

2.S.Uarghese -do- it) 	1.6.43 11.12.64 	as-do- 	17.11.79 - 	-do- 	- - 
8) 	S.S.L.C. 

5'- 

-• 	
. 
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4 

6. 
4 . 

2. 

r,5K 20.8.0 
- 

PromOt 	- 

/Shri • 

) 

13.A1 
15 	as 2.72 

- S 

!23vadsh Pdey 
pmt.SK Neith B) .itprdte 

- ppoint 

20.2.70 	as 	13.5.61 

—do— ) 
iO.10. 

24L21it Lal 
Q.P. 
rDC1 	

• B ) O  atric 

Uetma 	
- 
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II,  

J r Cj  

° 

Governrncnt f In'Jin. 
CenLrc'l 'Groin3 	 ir\ 

—IV,Frib3 (f4ryn) 

Dated:- 

With re.€cre'ce to his cxlintjcn rtc1 2:'.10,n2 
in rc'nly to thir off ice. mcri'u 
4O 	te1 4.10, 132. Shri fl. 	trc1c'ecr,  
watr 3ojri, tiv.VIIrjThnbt, jj;  infrrr:1 t-t. th: 

c'rcfulty cstr1ere3 the 	 m-A. 	L 
c:ncl' ion thi t: th6 	 Timt 'It r1 

r'c(ipt oC  
car oil, exce:.- cr)ir rope in3 in the 	orc rt. 0 1ivr' 
r'r'vc1 bc'ycn'.I rc) on 	irT doubt:. 	ili 	 i'::u'', Mr 	

'•' 

i c'r' tN t th e pcnr]. tLy of w itthoLi; 	o 1_t. I 
flt)C 3C.'L U itoit c.xr:i:u I t 	cf crct 	be 

'n Sbr t jv. 	t)rt;, torckeeper. 	 J 	I 
Th p€nity  of "ujthhol1 	of rie - 	)rJl.'nt ibr 

ycr.' witlmut cuminulat lye CTLLCFt" ii £C 

nn Shri 	 toreccpc?r. 
II 

E 	.:tr?:z 
II 

)L'JfUL, 

Cenrnl Grourv) Wtc?r Fo.ird, 
I)iv .VrI,cuht I. 

i.0.o.. 
copy tot 

	

1. 	The v:;zccutjve Lngineer,cC;1,D Lv.VI,'.ti. Th 
ttchei mtciornnc1um rncont for Shri.  

my ples be dr.-I , ivered to him 	Jn!t hLs icjnc' 
r.d thted ckno;iedqrrnent which m;y r1ccc be 

to this office for record. , 

/ 	 I%ninistrativ 	ffICOJ,CGH, riv, 	r dr 1  - 	 1placing the cofly in his 

- 	 .;oicrs. 	 Y' 
1 	I 	, 

	

4. 	u -'rd file. 

A-A 	 sui ' u i•j 

2 1' • I 1 • 1, 90 2. 

I 
To 



1 ' 

-- 

• 

ANNE* 

.,/ 	•?5 	2( 	 No. 4_2267/76-Engg.(Estt) 
Government of India, 
Ministry of Water Ressurcs, 
Headquarter Office, 
Ceitral Ground Water Board, 
N.I3-IV, Faridabad. (Haryan) 

	

•••r. 	 '-z 

Dated thE!:- 

To 

The Director, 
Central Ground Water Board, 
NEIl., 
Guwahati. 

Sub:- Regarding change of, seniority and promotion of 
Shri M.K.Das Store Keeper to the post of Store Supdt, 

Sir, 

1 am to refer to your letter N,.8433/PF/M-27/CGW/NEfl/EStt/ 
83 dated 24.12.96 on the subject cited above and to 	tht thi; 
office has aIre.dy i.n±orTned vice 1ttr k.4_.2267/76_Eflgg.(EStt) 
dated 14.9.9 (copy attached) that seniority of Sh,M.K.Das, Store 
Keeper has been fixed correctly and thre.is  no need to make any 
change. Il.egarding his promotion to the post of Store Supdt. he 
will oe promoted on his turn. He may be informed accordingly. 

'Yours, faithfully, 

ncl:- As above. 

( MOHAN LAL ) 
ADMINISTIl.AT1VE OFFiCER 

VKSAINX. 
3 10197 	 Ik 

Ir 

	

-': 

- 
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CESfl'PJ\L id)1 INISTRAT lyE Tfl 1I3UNAL 
GU1HATI BENCH 

Crlc:lniJ Apolicatlon No.40/96 

Date of Orders This the 6th March, 1998, 

HON'ELE JUSTICE HR D,N.BARIJM, 

}i0fl'3LE SHP.I G.L.SAGLYINE, ADMINISTRATIVE NEMJ3ER 

Sun Monoj Kantj Das, 
Son of Late Mohendra Lal Das, 
Store Kee'er, Cefltral Ground Water Board, 
North Eastern Peion, 
arun Na'-'ar, 	ye Lane No.1. 
Guw,hti-5. 

By Advoc3t 	;r.A.Aied, 

—\'- 

1). Union of India 
represent 	by the 
Secretary, Hinlstr-y of 
Wter Resourc es  5hran Shaktj Shawan, 
New Deihi_il000i. 
The Chairman, Central Ground Water Board, 
Ministry of Water Resources, Farldabad, 
Harvabe N.H.IV 
PIN-12 1001. 

The l) irecLor(;drfljflistrtjon) Central 
Ground Water Board, Faridabad Haryana 
N.H. Iv,PIU-12 1001 

'.he Chief Engineer 
cer-stral Grounj Water Board, 
Farida1)3d, Haryana P.M. IV 
P1 N -12 1 00 1 

The fdfllnistrative Officer, Central water 
Board, Frj(ihad, Haryana N.H. IV,PIN12100. 
The Director,  
Cent ra1 Ground Mater Board, 
North )-:stern Beion, 
Turun s:•'i-ir. Guva)atj-... 

Shri h.C.Java, Store Keeper, 
C/0 Dirutor, Central Ground Water Board, 
Western e;lon, C-13-515, Highwa.y 
Bani ParR, Jairxr, 	ajactan, 
P1N-302:15. 

R) ShrI Bal va r Nahto, Store Keeper, 
c/o 	i lye Ene I neer, Ceflt ral Ground 

B 	rd, DivV III 20 P • G ncH i Pu r, 
Ext enj' 	Jarnij 	Jl K. 

9) 	Su'rI G.r.Cha - 1i, Store KCp.er, 
C/O xetive Engineer, Central Ground Water Hoard, 
Division VI P.S. 	uild1n'j, 
C lvii I. (nes Nagpjr, KaLrastra 
PIN - 4400')l 

pig  

/ 
:> 	 •• 

(i 
(I 	 C. 

' 	.y. - 
\. 

Con t ci / - 
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Shri S.Varghese, 5tore Keeper, 
C/o Executive rnineer, Division W, 
Central Groun'.tr Board-35 
VA ja yii raiia ra 	T • N. 
:.dr 	6C•6, Ta:1Jnu. 

Av;Cs', Par', 
C/0 >:ec1tive Enireer, Centrl Ground 'ater 
Board, Uivision NoV,Harno Housin0 Colony 
Ranchi. 

By 'dvocate Vr.A.K.Choudhury Aidl.:.n.s.c. 

Ih this 2071 iction the a 17T)l i ca nt has c)11en:) 
- 	

the 	':ne:'re-4 seniority List issued by the Governoent 

of India, Ninlstry of Nater Resource dated 15th May, 1997, 
/ccorUjn'j to tic a Policant 25 per the said Sniority 

List hi Fosition has ben sho 	In SL.No, • On the 

other hand resndentg NO. 7 to 11 are it in SL.No. ,L 

	

	

j. 1 to 6 even though those resndent 5 are junIor to 

h. The apslicant being aggrieved against the said sUitted  

Seniority List/ Annovure 4-1 renresentation dated. 

19-6-97. Ho.ever, rthing wac clone. Hence this ires ant 

e have oerjsei the sane. Heard Mr .A.hpd 

carned counsel anti also Hr.' , K.Choudhury, 	ld1 .c.c.;. 

In Annexure 4 Itse] f, it has been nent!oned that if there / 

15 any t screanoy, the a71icant nay f1e a renresen-

t;tIr ag-.in:t U 	raid r c:i I nrlty lSt. The neniority List 

dor not al.n th' reasa'n ''hy the tol icst war 	shed 

orvo to Si .No.7 thu:jh he was renor. 

TJn3er th c!rctrceq it is di fcuj t tor 1d S 

	

te dc-:ide Un ratter. 	e feel it to he e>::)c-cljrnt- 

ront cl/- 

(2 
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1' 

that if a re?resentation is filed by the applicant 

giving details of his griance regarding the seniority 

ithir. 15 Q;= Ys from to-day, it shall he considered 

by he authority and d1sse of the matter by a reasoned 

order aE . 	as possible at any rate within three 

rn)nth from the d ~,, te of receipt of this order. If the 

aDljcant is still aggrieved he may approach appropriate 

authority0 

Considering the entire facts and circwatances 

of the case we make no order as to costs 

Ii 

:. 
	

I: 
	

rAjq  

S 

	 /ricr3cn (A) 

LM 

TRUE CO 

fu'r 	L • 	- 	
r-r 

Trhur. 

r 	 ç 	V  

* 'cr 

•i 	j • ,ii 	r.o'ih 
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Government of Idja 
Ministry of Water Resources  
HeadQuarters Office, 
Central Ground Water Board 
NH Iv, Earjdabad (riARyr). 

Dated 	20 itf'?qr 

OFFI 	MORAN pp 

With reference to his representation dated 17.3.98 regarding 
restoration of seniority in the grade .  of Storekeeper, Sh. M. K. Das, 
Store Keeper is informed that he has already been informed of the 
cplete position in this regard vide letter No.42267/76Efl9.gFstt 
dated 14.9.89 and even nJer of dated 17.12493 and 4.2.97. However 
copies of the same are again sent herewith for hi ready referenc. 
As his seniority has been correctly fixed as per Government 
instructions on the subject it does not require any change. 

To, 

Sh. M. K. Das, Storekeeper 
Central Ground Water Board, 
North Eastern Region, 
G U W A -T A T I 

( MOriAN L1\L ) 
AtI1JI5ThATIVE 

11. lb. 

c 1 	

J 

J 
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No42 26717 

niatky 	
s tt) 

So urc 

Boa cc  jl, N FL Iv 

Dated ther' 

The DLrE 	 71 
ter 

To 

Sjr Kee 	
in Coflnectj, 

with restoratj0 	f• 

Z a to 	
epeefltaj 	

Shrj 	
St0 

reml 	
o the 

subject cit abo 
	receved 	

thj offjc vid 

you 	
Otter NoJ13/DM/Np/ 	

dated 11.593 and subsequen 
Teceived thtough Chief ngjn 

	& Memb 	on the 

 rV 

scf"UR."Iny 
COnsidore 

of th 	
ec9 It is oh$eed that hi5 case 

W5 dy 

	

e1ogwj oth 	but due to 	
In the CR 

he co 	
ot be Coflfjtd a 

Sto 	keeper wej 
14 	

Thef. 

his ca 	
WaS Sgaj 

°°fl5Idered an 
Wa 	00 	

fit by the next DPC 
an wa decd Pormanent wfl484 	

M.I,Das Store 

Keep 	flay be 	
accordingly  

	

\ . 
	

Y°ur Palthfulj, 

- 	
J 

4-c •\\ 	
TcT0R (tDlNzsTRArioN) 
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• 	 Government.of India, 
Ministr' of eiater Resouies, 

• 	/ 	 rieadquarter Office r  

/. 	 Central Ground Vater Board, 

2 ±dbdthryafla) 

Dated 

	

To 	 1 

The t)irector,  
Centai Grnd Lteróard, 
NER t  • 	-, 

Guwaha U. 

Subs— .: Regarding Chanqe of seniority and orornotinn of 
Shri M,K.Das, Store Keener to the 'ost of Store Sucdt. 

Sir, 

1 am to refer to your letter N..a433/PF/_27/CG'G/NER/iSt 
83 dated 24.12.96 on the subject cited above and to saythat this 
office has already informed vide letter No.4_2267/76_Engg.(EStt 

dated 14.9.89 (coy attached) that seniority oI .'n.M.K. Uas, -toT 
Keeper his been fixed correctly and thro is no need to make an 
change. regarding his promotien to the post of 5tore :updt. he 
will be promoted on his turn. iie may oe informed ac.cordinqly. 

- 	 Yours faithfuliy 

	

? 	 ':•. 	 •' 

Sl— As aove. 

Q 

	

- 	 . .• 	, 	 . .. ( MOHAN •L.AL ) 

	

- 	 . 	

• 
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42267f76ngg 

NO 

Boa 

'J (• • 	 to his 
	Cfltatj 	da 	14,7,86 

onbe 	mjnj dated 10012,686 	
5enj0,j 	n 

th 	ado of 	
Keeper, 8hx'j M,K,D is tnt 

	and 

oonfjj0 oaee 'aa considej by th D.P,. d 
	' 	

4, bnl 
be oold not be cnfj 	basei on his 	

2portn 
toi' the ye 12 and 	8PGive). Ht 

ease 1as again 
Oonsided by the D,?.C, in 19 an4 he was oonfj 	w,ej 
1,4.84 9 

the eurn of the penalty ipoaed on 
him vido Order date 6.12.8, Cxpiroci on 31.3.84. 

A8 3mi 
he waa COnflrmed .ef. 1.4,84, he pert0n5 

	have earlier t0 him would 
ranlz eenj1, to him as per the guidoun0 fox' fixati0 of eeni)j Ills seniorit

y  has 
been fixed 

9? 

: 	• 	

1M1,. 

u4! 

•°Pforaxêd to the Direoty Certpaj. Gid tate ,  Boarj, 
:OuJaijatj dth 	 t0 hl letter T,, 1714/pp/27, dates 22.7 096,. I 

D$K/ 11/9/89 

• 	 • 	 . • 

( .B.PoDnbey.) 
zar'eetor (A&il,) 

J 

lW)fr 



- 	, . 

- 
Ozvernmflt 
Ministry of itcI 	ccUrC.,: 
CentT1 Grourit Vtter Dor1 
N&-IV,F 

i)  
------i. 

 

 

SUBS- 

ctur 	 23 J1 
gional jj  

Central G3t1fld VatGr Board 
SER/ Vic it/N /w/q n/Ea/1'W sa/NVJR/ sWa/t iV KflJI'C a/NVHi/ 

sa.FMER flhu b a hwar!Ahrfle dab ad/LUC know/ Jaipur/N agur/C aitta/ 

RiI- 
av ;acivgab/ 

argu Sam U,_.0  ennai f%a!  
The Executive rigineeT 
Central Ground Water Board )ivi sion No, i/lI/I 11/ IV/V/VI/V11/Vhl/ IX! X/XI/XIIIXI ii! 
XIV/ XV & XVI. 
1
hmedabad/ iibaIaJV arart asi/Cherin al/Ranc /apur/G1Wthati/ 

JamrnU/ Hydorabd/ )bu bane shwar/ Jodhpur! i3hop alf RaipUr/ 

ngalOre/Cautta & Bareill1. 
SeniOritY List of Group- 	

(Technical) taff as on 1,4.99 

Sir, 
I am to enclose 

following C tegori!]S 

VVI ) 

herewith seniOritY listin respect of the 
of Central Ground Water Ilo,21rd for circulti0fl 

11 

• It 
rofoima 

to 

is requStEd that 0 kfl0W1 0c1gemnt i the ecciosd 

may pleasE? be 0btjfltd f rorn the concenOd off ic:rS nd 
this off4..ce within a month from the 10C)ipt Of the sar 

rnV nlOSO 
in cas3 

be intimated, 
whiCh it will 
matter. 

of nny discrepancY in 
to this office within 
bepreumed that they 

the 	UJ.1i- 
5tIpU1\t01 ;J()riod f,iliflC 

hnVO notLiifltj to •y in +110 

youis faithfUllY 

(iuHiN rL) 
1jnISTyk,TIVE uFFICR 

SiJ) ii f-s9 _). 

/ 
-y 

I 



CENTRAL GROUND WATER BOARD 
MINISTRY OF WATER RESOURCES. 

DRAFT SENIORITY LIST OF STORE KEEPER AS ON 01.04.1999. 
Pay Scale Rs.4000-100-6000 

'Narne of Ep1oyee Qualifications. I Date of Date of Date of S/C Appo. Place of 

4j14o. birth First appt. Appt .in Sir I Temp Prom. Posting. 
Cr.  

.Jk... .2. 	 . 	. 	V •3 4  4. 5. 	. 6. 7. 	T8. 9, 10. 

S/Sb 	SCSnvastava' 	.. 	 V 'ig5c11 15d 1. 	1972 " •N .- . .:NR 

 BaleshwarMehto Matric 29.01.1947. 07.11.1969 01.05.1980 GN P P VIII 

 S.Verghese 	. 	- SSLC 01.06.1943 11.12.1964 17.11.199 GN P 	. P IV 

'.4. AvdshPaide Inter 14.03.1941 15.02.1972 20.08.1980 ON P P V 

ic.. ManojKamiDass Matric 30.11.1947 26.04.1976 26.04.1976 ON P A NER 

6. Lalit Lai Verma Manic - 10.10.1946 20.02.1970 13.05.1981 GN P A XI 

7 Mool Chaixi 	 . High School 01.06.1943 24.05.1976 24.05.1976 SC I P A 11 

S. RRamani PUS 03.12.1950 10.12.1975 1 13.09.1986 GN P P SWR 

9. U.N.Dobbal High School 05.05.1950 25.01.1975 27.03.1986 GN P P XII 

10. Manjeet Singh B.AJ).M.M. 10.03.1946 05.04.1965 25.09.1985 ON P P NWR 

Ii. IshwarZodape PUS 	. 01.07.1951 03.10.1978 22.10.1985 SC P P VI 

12. U.S.Negi Higher Secondary 1 05. 10.1949 08.12.1971 30.09.1985 ON P P I III 

13. ShivajiSah Matric 12.01.1945 31.01.1975 25.09.1985 (iN P P XIV 

14. K.D.Singh BA 15.01.1946 26.11.1971 26.12.1985 GN P P ER 

15. Ram Narain Khalku Matric 04.10.1950 02.05.1972 16.06.1986 ST P P MER 

16. P.K. Zodape SSC 23.11.1949 29.11.1973 19.06.1986 SC P P CR 
V. 	...; 	•Jg5 ........ P 	. 

B.A.Partl .  OLIO.19'49 3i0L1975____ 3.09.1988 P 	 '  

19 Sudhir Molian Slmrma Higlr Secondary 01.08.1946 01.03.1975 18.08.1988 fGN P P WR 

20 SukhDev Shariz High School 02.01.1946 27.01.1975 11.05.1992 N P P XVI 

21 -Kedar Nath Yadav. High School 26.06.1953 15.03.1975 31.05.1994 (iN P P XV 

22. BaviKumar Matric 15.03.1951 16.12.1975 17.0.1995 SC P P WCR 

21 P/.P.S1rma Mairic 08:07.1943 04.12.1972 05.09.1995 ON P P NCCR 

24. Uttam Singh HigheSndarv 25.12.1947 29.11.1975: 14.08.1995 (iN P P NWHR 

25 Prein Dull Ditwi High School 25.11.1948 01.01.1976 21.09.1995. ON P P NCR 

26 T.K. Ba1akiishz ..-  SSLC. 15.04.1950 15.07.1976 27.07.1995 ON P P. SECR 

27 ShrirnaliMannBhaiMaganBhai BkPartiPassedWireman 03.04.1952 30.11.1976 17.07.1995 SC p P ..  

 JCnchi Ram Das BA 25.08.1946 14.04.1977 08041996 SC P P ..  SEC. 

 Zhnr-U-R.cImn Maine- .05.02.1946 02.06.1975 23.04.1997 GN P P SR 

3() S.K.Tadar 1{ig1rSecondaiv 11.05.1949 08.08.1977 23.02.199 GN P .P Vii 

' 

V .  

d 

• ft 

, 

V.-).  

- 
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Central Admuustrat1ve Tribunal 

Guwahat I Bench at Guwahat 1. 

OrinalApplication No 72/20 00 4 

Qiri Manoj Kanti Das. 

• . .. • . . 	pplicarit . 
Veris 

Union of India and others. 

• . . • . . . 	BsçpderiTts. 

(Written Statements for espondents No. 1, 2, 3, 

4, 5and6 ). 

The Written Statements of the abovenamed 

respondents are as follows - 

That the copy of the O.A. No. 72/2000  (herein.-

after referred to as Uapplication)  has been served on the 

respondents. The respondents have gone through the contents 

the application and understood the contents thereof. The 

interest of all the respondents being comion and similar 

in this case, the common written statements are filed 

in the case. 

That the statements made in the application, 

save and except those which are specifically admitted 

are hereby denied by the respondents. 

That with regard to the statinents made in 

para 1 of the application, the answering respondents state 

pj4cf0 0 t the applicant has filed this application challenging 

og 

t4orth 	jatt. 
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the seniority list of Store Keeper, as on 01 .04.99 which 

was circulated by the respondents vide letter No. 6-17/99-

Engg; stt. dated 23.6 .99 (Ann. P of OA). The applicant 

also prayed in the present application to restore his 

seniority above some other Store Keepers aileged-y junior 

to him. In this regard the answering respondents have to 

say that as per guidelines issued in the above referred 

circular any discrepancy in the particulars of seniority 

in case of any employee in the grade of store keeper found, 

it should be intimated to the respondents within a stipulated 

period of one month from the receipt of the draft seniority 

list failing which it will be presumed that they have nothing 

to say in the matter. But, the applicant has neither repre-

sented to the appointing authority nor made any appeal to 

the appellate authority. He has directly filed this 0 .A. 

after a lapse of a period of 8 months which has been time 

barred in accordance with the said circular dated 23.6.99. 

fr-copy--of the/circuiar-dated 2-3-irG-i9-9-±s---a±so 

4 • 	That the respondents have no comments regarding 

the statements made in para 2, 3, 4.1 to 4.3 of the appli-

cation, the respondents have no comments. 

(iT) 	That with regard to the statements made in para 
4.4 of the application, the respondents state that the 

averment made by the applicant that the penalty/punishment 

of withhelding his increment imposed vide order No. CcWB/ 

• 	
p rec'7 y Vig. 483 dated 6.12.82 (Annexure B of OA) without19 

Wa gjo,. 

Cetj7 1  Ea .  
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cumulative effect from 6.12.82 expired automatically on 

6.12.83 is incorrect and. hence it is denied. The applicant 

has 	made wrong interpretation of the order of penalty 

in this O.k. and misguiding the Hon'ble CAT. In fact, it 

is clearly mentioned In the above penalty order that "The 

Penalty-of 	nextincrement for 	ear wIth.- 

out cumulative effect should be imposed on iriM.K.Das 

Store Kee." The date of next increment of respect of 

the applicant was(3. Hence, th,....penalty of s*iithhoiding 

next increment became effective fro 1.4.83 and expired 
4 

on 

That with regard to the statements made in para 

4.5 and 4.6 of the application, the respondents state that 

one post of Store Keeper was kept for him by the DPC held 

in 1984 for further consideration of his confirmation/ 

permanancy is not supported by any documentary pro of and 

hence the same are denied. 

7. 	That with regard to the statements made in para 

4.7, the respondents state that the averments in this para 

are made on wrong interpretation of penalty order (Annexure-3 

of OA) ( as explained ' hereinabove) and hence denied. 

The fact is that the confirmation. case of the applicant 

was considered by the D..C. held during 84, but he could 

not be confirmed because he 'was not fit due to adverse 

entries in C.R. (un-satisfactory reports) for the year 1982 

and 1983 respectively. His case was again considered by the 

D.P.C. in 1985 and he was confirmed w.é.f. 1.4.84 as the 

11416 

currency of the penalty imposed upon him vide orde, 

,_1I GrOtln 

cett;th :;iatt 
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No. CIWB-1/367/81-Vig-483 dated 6.12.83 expired on 31 .3.84. 

As such he was confirmed w.e.f. 1.4.84. The persons who 

have been found fit for confirmation earlier to the appli-

cant would rank senior to 1im as per the guidelines for 

fixation of seniority. The above facts have already been 
( 

intimated to the applicant vide Respondent Department letter 

No.4-2267/76gg. 3stt dated 14.9.89 which may be referred 

to by the Hon'ble CAT at page No.25 of Annexure E of this OA. 

That the answering respondents have no comments 

with regard to the statements made in para 498 of the 

application. 

That with regard to the statements made in para 

4.9 and 4.10, the respondents state that in order to challange 

the seniority list issued on 15.5.97 by the Respondent Deptt. 

and restoration of his seniority above his juniors in the 

grade of Store Keeper the applicant, earlier, had filed 

O.A. No.4 0  of 98 in this Bench of the ft Hon'ble Tribunal. 

In 0 .A. 40/98 9, the order dated 6.3.98 (Annexure -D of present 

of 0 .i) passed by this Bench of the Hon 'b le Tribunal and 

direction issued is reproduced hereunder :- 

¶n Arm.-4 (0.A. of 98) itself, it has been mentio-

ned that if there is any discrepancy, the applicant may file 

a representation against the said seniority list ( of dated 

15.5.97). The seniority list doe s: not show the reason why 

the applicant was pushed dom to Si .No .7 though he was senior 

under the circumstances it is difficult for this Tribunal 

to decide the matter. ie  feel it to be expedient that if 

a representation is filed by the applicant giving details of 

Ceflt1l 	at% 
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his zi grievance regarding the seniority within 15 days 

from to day, it shall be considered by the authority and 

dispose of the matter by a reasoned order as early as 

possible at any rate within three months from the date of 

receipt of this order. If the_applicantis s1l agieved 

he may aroha2iate authority- 11  

As directed by the Hon'ble Tribunal, the applicant 

submitted a representation dated 17.3.98 (in.eur@—'.--1 ) 

in detail, to the Respondent Deptt. regarding restoration 

of his seniority in the grade of Store Keeper . This re-

presentation was examined by the ansering respondents and 

it was reiterated vide this office letter No.42267/76-ngg. 

Estt. dated 20.4.98 (AnnE/P22 Of this CA) that "he has 

already been informed of the complete position in this 

regard vide letter no. 4-2267/76-igg-stt. dated 14.9.89 

(nn-/P-25 of this O.A) dated 17.12.93 ( ettre—-2) and 

dated 4.2.97 (Ae.ae_—R-.3r). However, copies of these 

letters were again sent to him and he has been informed 

that his seniority has been correctly fixed as per Govt. 

instructions on the subject, it did not required any change ." 

After receipt of the satisfactory reply of the respondent 

deptt's above referred letter dated 20.4.98 (Annexure-3 of 

this CA) alongwitb copies of relevent letters issued on 

14.9.89, 17.12.93 and 4.2.97, the applicant has not pointed 

aut any discripancy in the seniority list dated 15.5.97 till 

filing of this O.A., as such it is clear that the seniority 

issued by this deptt. on 15.5.97 is correct and there is no 

dierepancy in fixing the seniority of the applicant. The 

fresh seniority list issued on dated 23.6.99 is completely 

based.poth Oeabniority list earlier issued on 15.5.97. Hence, 

IL 
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the applicant is now trying to get undue benefit by filing 

this application without any merit. The application is, 

therefore, liable to be dismissed with cost. 

10. 	That with regard to the statements made in para 4.11, 

the respondents state that the statements are incorrect and 

therefore denied. The applicants had already been informed,, 

comprehensively, vide respondent deptt's letter No. 

Mrigg`Rstt dated 14.9.89 (as annexed at -25, 23, 24 and 22 

of Ann. E and Ann. C of this CA) that his case of confir-

mation was considered by the DPO during 1984, but be could 

V I not be confirmed due to his unsatisfactory reports/adverse 

enteries in C.Rs for the year 1982 and 1983. His case was 

again considered by the DTC in. 1985 and he was conformed 

w.e .f. 1 .4.84 as the currency of the penalty imposed on hIm 

i for withholding his next increment for a period of one 

year without cumulative effect from 1 .4 .83 expired on 31 .3.84 

(Ann. B of OA may be referred to ). Therefore, other Store 

Keepers who were junior to him and confirmed earlier w.e.f. 

1.3.1984 ranked senior to b.ini as per guidelines for fixation 

of seniority. In fact, there is no discrepancy in, prepar.tion 

of the seniority list of the applicant in any year in regards 

to the particular grade of Store Keeperd It is evident 

from the letter No. 617/99-1ngg.stt dated 23.6.99 vide 

1 	 which the seniority of Store Keeper as on 1.4.99 (Annere P 

of this O.A. ) that every Store Keeper including the applicant 

had to represent within a period of one month of receipt of 

this seniority list to the Central HeadQuarter if there 

to' Boyas any discrepancy against the said seniority list • But 

I Øt 	te 	. 	 - 
C.Cflt 

H1 
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the applicant had not represented within the prescribed 

period. On the other hand, after a lapse of a period of 

about 8 months, be has filed this O.A. on false ground 

to cover up 

ii. 	That with regard to the statements made in para 

4.12 and 4.13 1, the respondents state that the Junior Sote 

Keepers who ranked Senior being confirmed w.e.f. 103.84 

became eligible for all consequential benefits viz, pro- 

motion, pay, seniority etc. on as per provisions of law 

and rules. 

That with regard to the statements made in para 

4.14 to 4.19 of the application, the respondents state 

that all these allegations/avertments are false and base-

less. The respondents re-iteriate and re-assert the 

foregoing statements made in this written statements. 

That with regard to the statements made in para 

5.1 to 5.7 of the application, the respondents state that 

the grounds show are no ground in the eye of law particu-

larly the cover the instant case. The respondents have thoi 

as to how they acted bonafide under the provisions of law 

and nothing illegal has been done against the applicant. 

Under the law of equity, Vigilantibus non doiiantibus 

jra stxbservient, the applicant has to be blamed for his 

oi inaction and as such no law can help him. The respon-

dents also respectfully submit that the applicant has 111 

conceived the fact and misconceived the law. There is no 

inaction on the part of respondents, the action which taken 

• 	
eio1' 

r 
', 
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by the re spon dent s in this case is right  and correct in 
the manner. 

Since the applicant has been awarded upgradajo 

of the Pay Scale s. 5000-150000 w.e.f. 9.8.99 under 

assured career advancement Scheme of the Govt. of India 

provided in terms of the instructions in DOPT OM No. 35034/ 

1/97-gg-stt, dated 9.8.99, his Pay is accordingly fixed 

in the Higher Grade, hence there Is no grievance. (nc4re- 

14. 	That with regard to the statements, made in pam 
6 &7 of the application, the respondents state that the 

applicant is misleading the Hon'ble OAT by superessing the 

material facts • Before, filing this OA to challange the 

seniority list (Annegire -P of OA) the applicant. IQ'iowing 

his lapses, instead of filing a representation directly 

fited a case in this Hon'ble Tribunal which was registered 

as O.A. No.40/98. This O.A. 40/98 was also on the same 

issues, same subject matter as in this instant O.A.. The 

O.A. 4/98 was disposed of by this Hon 'ble Tribunal. Hence 

there is no fresh cause of action to file this instant O.A. 

15. 	That with regard to the statements made in Para 8.1 

to 8.4 of the application, the respondents state that the 

applicant is not entitled to any relief whatsoever as Prayed 

for. As the respondents have not violated any provisions of 

law and acted bonafide, the application being devoid of any 

merit, and hit by the provisions of res-judiea, is liable 

to be dismissed with cost. 

l e 
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16. 	That the respondents craves the leave of this 

Ron'ble Tribunal to allow them to rely upon and refer to 

any such Government circular, rules and law at the time 

of hearing the case • The respondents may also be per-

mitted to file any such additional 'written statements 

etc. if so warranted in due course before hearing of the 

case. 

In the premises aforesaid, the 

respondents respectfully pray that Your 

Lordsbips would be pleased to hear the 

parties , peruse the records and after 

hearing the parties and perusing the records, 

shall further be pleased to dismiss the 

application ( O.A. 72/20 00 ) with cost. 

and/or pass such further order that Your 

Lordahips may deem LIt and proper. 

Ctot 
let 

I Gt 
'-, 140ft Gt 

VerificatIon..... 10 
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V R IFI CATION 

I, Shri M.Mehta,S/oe,jk 	P-.frlQJi 	, presently 

working as the Regional Director,NER,CGWB 

being duly autborised and competent to sign this yen-

fication, do hereby solemnly affirm and state that the 

statements made in para 1 to 16 

are true to my knowledge and belief, those made in 

para 	4——a=6--------._. 	being matter of records 

are true to my information derived therefrom and the rest 

are my humble athmission before this Hon'bie Tnibuni. 

I have not con c ea led anything from this Hon 'b le Tribunal. 

And I sign this verification on this jc1  th day of 

at Guwahati. 

Regional Dfrectör.  
central Ground Water B 

North Eastern Regioi 
GuwahatL 

1 


